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(b) to (d) The information is being 

collected and will be laid on the Table of 

the Sabha. 

Furtber Payment to Government of 

West Bengal 

229. SHRI SATISH AGARWAL: 
SHRI RAM VILAS PASWAN : 

Will the Minister of FI NANCE be pleased 

to state : 

(a) whether Government have seen the 

press reports appeared in the 'Hindustan 

Times t of 29th January, 1984 wherein it has 
been stated that Central Government have 

instructed the Reserve Bank of India to 

stop making any further payments to the 

West Bengal Government, if so, the reasons 

thereof; 

(b) whether such orders have also been 

given for any other State of the country; and 

(c) if not, the reasons therefor? 

THE MINISTER OF FINANCE (SHRI 

PRANAB MUKHERJEE) : (a) West Bengal 

had the highe~t overdraft of Rs. 187 crores. 
Pending fin:lJi'ation of a plan of action for 

reducing the overdraft, the State Govern-

ment was advIsed not to exceed the level of 

Rs. 187 crores. The ~serve Bank of India 

was advised to stop making any further 

payments to thl' Wc:-,t Bengal if its over-
draft e ce~dcd ~. 187 crores for seven 

continuous days. 

(b) No such advice h l S been given in 

respect of the other Stales. 

(c) All the Stat..:,') v.ho were jn over-

draft.;;, had agr\.!cd to giv\! plans of action 

for reduci ng/e Illnina t jng the overdraft by 

the end of the current financial year. 

Reduction of Excise Duty on Tea 

230. SHRT PIYUSH TIRKI : WilJ the 

Minister of FINANCE be pleased to state: 

(a) whether it is fact that Government 

have reduced e.\cise duty on tea; 

(b) if ~ , the details thereof; 

(c) the detaih of the profits made by 

the tea ~ardcn owners ~lfter this out in 
excise dut ~ and 

(d) what percentage of the "new profit" 

has been or is being spent for the welfare 
of the tea garden workers ? 

MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA): (a) and (b) With effect from 

31.12.83 the effective ra te of basic Central 
Excise duty on DarjecJing Tca has been 

reduced from Rs. 1.25 per kg. to Rs. 0.20 

per kg. on tea produced in cCrlain areas of 

Darjccling District. This has been done to 

help revive the Darjeeling Tea industry 

from its sickness. 

(c) and (d) It is too carly to make any 
estimate of the JikeJy profit') by tea garden 

owners after this cut in Central Excise duty. 

However, it is expected that there wiJl be 
marginal improvement in the viability of 

these tea ga rdens. 

12 hrs. 
(Interruptions) 

MOTION FOR ADJOURNMENT 

Situation in Punjab leading to communal 
violence and confrontation between the 
CRPF and section., of tbe people, both in 

Punjab and Haryana 

qT ""TtT" ilT"~) \ f~BT~): q\ifT~ it 
~~tf)T"( Cfif~ tfi) ~) f. I 

sit ate (:t fct~) cn~~' (;rf n~~~T) : 
a{1>lfl!l l1~)~lf I q ;j[T;:r it 6fqT~ iifr~r ~ I 

PROF. MADHU DANDAVATE (Raja-

pur) : we have: given notice of adjournment 
motion. 

~ q;fh:Tq ifT'l~) : q\lfT~ it Cfi?~ aHlf 

~) ~~T ~ I 

J>ROF. MADHU DANDAVATE: The 

situation in Panjab and Haryana ic; ex-

tremely bad. I have given notice of 
adjournment motion. 

(Interruptions) 

SHRI SATY ASADHAN CHAKRA-
BORTY (Calcutta SOllth): There is no 

administration in Panjab and Haryana now. 




